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TUemKWla LD  amcomERG TUTWOALS QUi OB TARAIA]

' | Oy aTugse] aumonew WRalDly  arge ool axsanoia’ goyeg
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(10) o 8 (1) Giv) BOOP Yol kS Ta m'gmacm i) Wlasaduo oasgom
o “Bvery saw-mill and other wood based ‘industrial unit shall keep and
. maintain registers, documents and accounts in the form Nos. XA, XB as required
by these rules and the electricity bills paid in respect of such unit shall be
produced on demand to the Forest officers for inspection.” '
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o Thirvvarsachopursm, ‘ 15 w TP B _
N WU . Teestay 2012 ngualled 19 M } 265
aoRge 57f' . ollojimomngec, J0ch Chalhrs 1934 Mol
' ' agove 1934 poakame 30

GOVERNMENT OF KERALA _
: 'ﬁoreét and Wildiife (B) Dlepar_tmcm
| NOTWICATION

G. O.{P) No. S1.2012/F&WLD. Dared, Thiruvanantbapuram, 190h April, 202,

5. R. 0. No. 263!2012‘ i ex.crcis'c of the powérs conferred by . .

sections 39 and .76 of the Kerals Forest Act, 1961 (4 of 1962), Thc
' uuw.,mmcnt of Kerala hemby make the followmg rulses mmely' -

Rums

_ l .Skorr eide extent smd comemem -»-(1) These mles may Se ulled '
: lhc Kerala Forest (Regulation of Sawmills and Other Wood-based lmluu'lal
Uml\) Rules. 2012. :

lZ} 'lhcy shall comc :n:o ﬁmc n{



m) “Schechlc" means 8 nchcdnlc appendcd 0 these rulu,

(0} “smait scalc furniture nau means an mduslrial unit for
mmfacmnng forniture using sawn timber obtsined from licenced
nmﬂhaoﬂmlegmmmdmwﬁnutww

(p} “Statc' Level Committes” mcans the Commit: e constituted by
" Central Empowored Committec to assess the mtialniuy of timber -
- before cstablishing acw waood-bascd industries. to cxamine

- feasibility of grant or permission 1o wnits hased exclusively on -

rubber wood and to cxagine applications received or referred 1o
Central Empowered Commitic by the Hon'hic Count regarding grant
“nf permission (o now wood-haaed industrics m Kerala.

) “wood based eot:age industiiai unit™ mcans a unit: ﬁmchnmng in the. -
" space ‘within the residentivl premives of artisans and  traditional .
* workers for making wooden products such as famiturc, household
articles, curios, famn mpluml. handicrafis, musical instromenis
and such other articlen umz onty hawd tools.’ .

(1 “wood based industrial unit” means any mduslrull unit which - -
) pmmwoodnltsmmdmdmclumsmﬂs fumpiture -

_ Ui, vonoer umits, plywmd URits, mld\ wor.. unils, panicln bocd o
* umits nnd such othecr usits, .

12} Words and exprusiona nsod hul oot dc-,,.ed in these rules bui_ :

. delined in the Act <hall have the same meaning assigicd 1o them in the Act.

1 Rewr:mon an Esmﬁhafmenf of Sawmili und viher Woaa’ Bawcl
Industrial Units.. (l) 'No person shafl, aftor the dats of Sommencement of -
these rules cstablish or operate a sawmill or any othe ¥ood bused industrial

unit without obmmng a licence I.'rom the: Authoru.... Offiver under these
Rules,, S .

. l"} Thw (:ovcmunt may by muﬁuuon authonise a_ Forost Oﬂ'mt not

below the rank of Assistans Conservatos of Forestx havmg territorial -

mnsdlcuon over the afea 10 be Authorised Omccr for tbe purpose of thue |

 Rules

- 1735&0!8_.



10

. {3)_Every person owning or raening & sawmill or sy other wood based
ndustrial unit on or before 30th October. 2002 shall apply for a liccuce under
heso rules within a period of six months from the daic of commencement of
hese mijes: R _ B -

B ) Tﬁehulhuiudomcermaymntllicmmmdcﬂhcpmvhimqf '
hiese rules o a sawmill or wood besed ndusirial unit which was hinctioning
vitin a radial distance of five kilomoters From the boundaty of any forusis -
- »wned by Goverument on or before 30th October, 2002 under the license
“ssucd by a Local Scif Government Tastitution subject to the conditions

ipecificd in rule 8 and mke 9. - ) : _ _ _

: (5) No sawmill or other wood bascd industrial unit cstablished aficr
'0th Qctober. 2002 cxcept the sawmill or other wood bascd industrial unit
- wwned by the Government o exclusively using rubber wood o the sall ecale

“urmiture unit, shall be granted licence to fanction within a radial distance of
tve kilometres from the tearcst boundry of any forests owncd by Governmuent

tnd having an extent of and above [orty hectares * _ o

- Providod that the above resiriction shall nat aoply to a sawmill or other
vood based industrial init whick is fuoctioning within & radial distancc of five
- cilometres' from the boundary of Reserved Forest areas which were iranstorred

’y Government for non’ foresty pumpuses and nop revertible foress Jands which

ave not been distescrved by a notification. :

_ (6} The -sawmitl or other wood bascd mdustrial unit whick has been
unctioning on the. date of commencement of these rules under {be licence
© ssued by 3 Local Scif. Governmem Instivtion may continuc to fanction !l a

lecision ix taken by the Authorised Officer on the spplication for licence
inder rule 7. ' : . . S
. (7) " The Authorized Officer may, o reccipt of an application. for
iconee. grant a temporary licene subject to the goneral and special condisions
tipulated under these tules and allow say sewmill or wood based industrial
‘it which was functioning as ou 30th October, 2002 under the liccnce issucd
’y a Local Sclf Goverament Institution to comtinue 10 function with the
- nachinery and tquipments available as on 30th October, 2002, tili a final
fecision is taken on the application for licence. - - .
{8} The No Objection Cortificate gramed by the Centrtl Empowored
_Joramittce or by the State Level Commitiee shall be deemed 1o be a liceace
yranted under thesc rulcs till the expiry of the period of sack No Objection
-Centificate. o ' . - .
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{9) in the event ol' refusal of licence by the Authorized Oiﬁeu,
applicant shall forth with stop operation and wind up the, sawmill or the wood
based industrial unit with eflcct from the date of eomumcmon of t!le on'let
in wniting, rcfusing o grant the Iwencc

4.. Restriction on issuance of Hccm.e to sawmill and wood bazed
mdusirial unit within five kilometres from the boundary of forest owned by
Government- (1) No Authorised Officer shall grani licence to sawmili and
other wood based industrial unit established within » rsdis! distance of five
kilometres from the boundsry of any forest owned by Government, except for
thosc saw mills and other wood bascd industrial units which were estlblmhcd
and runnmg on or before 30th October, 2002. : '

. (2) The Authoriscd Otficer may grant lcence 10 » sawmill and wood
"hasced industrial unit which are functioning snd cxisting under a licence. issucd,
- by the Local Scif Government Institution within a radial distance of five _
' k:lomem.s from tic boundary of the ﬁxcstnwmdbyGwment.onorheﬁre '
: 30:1\ Ocmbc: 2002, subject to the bllowing conditions, aamcly--

) - (n) such sawmill and other wood based induserial unit shail be
~ allowed to contipuc in the present location only if they satisty the general and
qpct:ml conditions specificd under these rules for Brant or rencwal of liccnee;

{b)mhmumdwmmmmmmnm:oﬁu o

dircctions issued from time to time by the Cenirat- meowemd Commmac or.
the State Government; -

{c) such sawmil} and other wood btscd mdnsmal uml shall be

subjcctéd o haif- ymrly ingpeetion by an 0fﬁe¢t not below the ml: of & Range
Officer;

{d) such sawmill and othcr wood bncd industrial umt shall pay
. Inspcmnn Fee annually st the rates spccl&ed in Schedule A;

(c)suchsawmlllmdolhummdhudin&md umtahallmm )
" the registurs and documents specified onder these rules. :

5. Categories of sawmille and other wood based industrial units, - The |
saw. mills and other wood bxscd industrial units shall, forthemoflioene '
. be classified into the camgorieu as specificd in Schedule B, .

6. Procedure}br obtaiming Licence.— (1) Any person running . srml!
of & wood based industrial unit under 8 licence obtained from the Local Self
- Government Institution as on 30th October, 2002 shall, within a period of six
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eonths from the dige ofﬁonimmment of these ﬁdou.- apply 1o the Asuthorizod
Ilicer in Form N, 1A for obiaining a licence under mle 2. -

o the State L.ave] Committge for No Objectinn ertificate shal| be decmed 1o
* an application for Heence submitted undcr sub-rule (1) o sub-rule (2), a¢
- he case may be. ' o ' _ : : .

(4 Every application submitted undor sub-rule (1) of sub-ryle ()
it the date of commencement of -these rules shal be act:ompmiqd by an-
pplicaticn. oo s speeified for cach carcgory in Suhedule C

- 45} For licence. the applicant, including those covered umker sub.ruie

3) of thix rule, shall also furnish on demend te the Authoriscd Offjcor or 1o
“he Appellae Authority, ag the casc may bu. any mismauon o recunds rekovan
or teking 3 decision on the application. : o S

7. -Grant of ::"cen.ée.--(_u The Authorized Officer shail, on teseupt of are
pphication Under sub-rule (1) or sub-tule (2) or sub-rule (3) of mie 6. thgnose

" he apphication within & period of three months form the date ot recenl of the
pplication afler conducting such enquiries as he thinks (4 and ceiling for
tdditionul information or records, if any, roquired: - '

_i‘rovided thay ll_:e.'ippiic'atitms pending béfdfc lbe Coniral lmpowm:d

Zomantiee or before the State Level Comminee for No Objection Cemifipare’

42) A licence issued pursuant (0 88 application under sub-rule 1) of

uie 6 shal be in Form 11 A gng that wdor sub-rulc (2) of the said ralc shall pe

1 General conditions for grant of fisence. A1) The grant of sny licence
under these rules ghait be subjcce 1o (he following gencral conditions,
. tamely- .. o y ' T

(2} An application submitted to the Central Empowered Commite,: or

!
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(i) T hc-applium_ shall not be a person convicted of any _Oﬁ'c.ncc
‘pumishable under e Kerala Forost Acl. 196 or the Wildlife (Proteciion) Act,
. 972 or any other couciment relating 10 protection of cnvironment or

conscn'n_t'mn of hiological diversity or the rules made thereunder. '

_  (#i) The applicant shalt b in lawfil posscasion of the land wherein the
sawmill or other wood based indusirial unit situates. _— S
. L3} The sawmill and tbe uther wood based industrial it shall bc
subjected to periodic inspection. at Joast ance in & year. by the Authorized
Officer or by any Torest Officer not below the rank of a Forester auihoriged

by hem, ) _ . _ T . :

i) ' Evoty sawmill ad other wood basod industrisl unit shall kecp and
 manam regisicrs, documcnts and accounts in the form as required by these
rule and the elcetricny bills paid in respoct of such unit shall be produced on
demand o the Forest Otficers for inspection. L S E
.. 1%} The perind of licence granied under these rules shalf be for ouly -
© three veass from the date of issusnce of the same and shall be renewed for
|- cvery three years, S N ' -
) tvi) The wpplication for rencwal of licencs shall be preforred at least
threc monthy before the date of cxprry of the licence, _ S -

~ (vii) The sawmill or other wood basod industrist unit shall function i & -

building having building mumber issuod by the 1ocal Self Govermnest Institution
o7 an 3 poruon thercof, B - _ S
(viii) A sawmill or other wood based industrial unit licenced for a -
partcular category shall not be converted into any other calegory without
obtaming a tresh heence, _ L E ‘ '
o (ix) The capactty of sawmill and other wood based infustrial unit shall
not be cnhanced or any new machinery other than those mentinned in the
frcence shall pot be iustatied without the wrillen permission of the Autlorized
OMficer uader rule 12, R - o : |
' tr} The location or building of a sawmill or vther wood based industrial
-uRit mctioned o the licence shall not be shifted without the wrilten
permission of the Authorized ORficer uader rule 13. _ T
" (u) The name and style of 2-sawmill or other wood bascd: industrial
unit mentioned in the licence shall not be changed without the written
- permission of the Authorized Officer under rule 14, ' '
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. {x11) The licence or ownership of sawmill or other wood bascd
ndustrial units shall not be transferred’ without the writien pormission of the
\uthor:zcd Officer undervule 15. o
N {x1ii)} The building and the Propertics. mentioned in the Jicence of -

- swwmill or other wood based industrial unit yhall not be leased or mortgaged

- vithout the written permission of the Authonized Officer under wuie 16.

(x1v) The sawmill and 6thcr wood based ind'ustrial_.unit and their
remises shall always be made accessible to the Forest Officers for ingpection.
{xv) The liconace shall not Chgage in any activity r:ausm; bealth hevard
. (2) The saw mill or other wood basod industrial unit shal not function
_ vithour a licence and shalt be closed down-on the expiry of the period of
icence. aor oo canccllation or suspension of the dcence - '

Q. Spicial terms and conditions applicable for grant of licence to
. cowmill and pther wood based industrial wn unn'vr'mn‘m_:x cd:egoda.-»
. Ihe licence issucd to sawmill dnd other woaod based industrial unit under these
~ules shall also be subject to the special terms and conditions stipulsicd
ereunder for vanious catcgorics specified in Schodule A .

caregory 1 SAWmillge—

@Y All units under this calcgary which were functioning prior to 30th

Qctober, 2002 with 8 licence from local Sclf Government

- Instirution shail be eligible for licence provided the other conditions -
are satisficd. - - o '

(i) Any unut under this category which started 'fuuqﬁnniilg after 30th

- October. 2002 shall be given licence only after asscssing the
availability of wood from all sources by the Advisory Committce

aad on e'atist'actiuq thet adequate quantity of wood fof the unit is

available. ' : o " E

(i) A sawmill and & small scale funituré wni shat) pog be located in the

: Same premiscs, -, ' S :
“artegory 2 SmaH scale furniture uinits. —

- The sma!l scaie fumiture unit, -~



(i)

. 1..5 :

shall use on!y sawn timber imm lucnced saw mﬂls or f'mm other

: Iawrul sources;

(i}
(m)

(w)
v

(viy

may. use bambows, rccds and chncs !'nr the manufacmm of fumifare;

shall not usc band saw or resaw exceudmg lh¢ .apncuy of five
Horse Power:

shail pot convert ruund k\gs.

-mAY use resaw or cross ot saw of md below the capacity of five

- Horseé Power. wood pianer machmes, Isthe, speclal tols. cqulpmcms :

and hand 100l for making farniture; _
shnll ot be Iocumd n the sam prcmuw« in wiw.h au} sawmifl 1s

- funchomng. : _
- Category 3 ;- Smasll icale vaits for nanufacturiug pmdm:xs such 8y match

h

(if)

splints, match box, peacil sist and photo frame—-

Al it umlcr thiz cawgory wlm:h werne funeuoumg pmu o 30!11 :
October. 2002 with & licence from Locul Self Governent Instinuion
shail be eligible fnr lucnce provided the other conditions are -
sutislied, : o

Any anit under this cawgnry which starled Mt;m;ng afice J0h
Qctober, 2002 will be given hicence only afiar assessing the

availability of wood. from ali sources by the Advisary Committec and

- on satisfuction that adequ-tc quanmy of wood for the ueit. s

.‘ (1)

N

. availsble.

Units under tlm catcgnry shall use only soﬂwood or other pawn
timber suitable for its ond pmducta :

Umts under this category shall not use bandsaw or fesaw emeedmg o

the capacity of Give florse Power.

_ cym-gm 4: Medium scale industrist units using all types of woed for

{1}

manufacturing products mch as pukinz em. block board
and tea chest—-

‘AN units under this. uu:g-.u'y whu:h were ﬁlmmmug prior to 30th
October. 2002 with a livence frum Locat Seif Govemment Isutution

shall be eligible for licence provided the mhcr cond:l:uns are

satisiied.
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Any unit under this category which started f‘nnéubm‘ng after 30th’
October, 2002 shall be given licence only after asscasing the
availability of wood from all sources by the Advisory Committee and

.' ~on salisfaction that adequate quantity of wood for the umit s
_ availabh‘:. : o _ .

Salepary

W

(11}

i Medhm_ scife ladusirint anlts using exclusively “rubber
wood for ‘manefacturing products suck as packing case, -
‘hlack beard and tey chest—. - .

All units ender thix catcgory which were functionmg prior to 30t
Ociober, 2002 with a ficence &rom Local Scif Government Institution
shall be cligible for ficenee provided the other conditions sre -
satisfied. )

Any umit uader this catcgury which startod functioning afiter 30th

October, 2002 wifl be given ticence only after dssessing the

S 1Y

luregary

{

avatiabituy of wood from all sources by the Advisory Committee and
ou sauslaction that adequate quantity of wood for the unir is
avadlable. . . . - T T . '

An assurance shall he given by the applicant thar he shall use only

mbber-umd:'n-:hcunh.-l R o ' . _

5:  Large seale induserial unity using aft types of wood for
manufacturing preducts swch a5 furniture, veneer,
plywood and particte beard— - : .

AN unitg under this catcgory, which were ﬁmctz‘om’ng pnor 1o 30ch

October, 2002 with g licence frem Local Sclf Government ‘Institution
shall be cligible for licence Provided the other conditions L

satgfied,

£irr

.\_ﬁy‘ unit usder this cawgoff u!m.h siarted’ fhnclipnhxg' afler 30t
Dctober, 2002 wy)) bc-gm_:n-liccncc only after assessing the
availability of wood from all sources by the Advisory Commitice and

- on satistflclion’ﬁu)l adequetc quantity of wood for the unit is -

Jutegory

7. Large scale industrial unlts using exclusivety rubber weod
l’or.mmufacluﬂng Products such ag furaitare, veaeer,
plywoud and particle board— ‘ .
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All units under this caicgory which were functioaing prior to 30th
COctober, 2002 m.lmmmwmmm
shail be eligible for ticenee, provided other conditions are satisficd.
Any unit under this category which started functioning after 30th
October, 2002 will be giver licence only afier asscssing the

- availability of wood from all sources by the Advisory Commites and

on satisfaction that adequate quantity of woud for Ihe unit is
aviilable. . : : ' '

- (i) An assmr_:ce :hali b gim by the applicant that they shall use only

subber wood in the unit,

_ca;eg.-.ry 8: Wood based industrial unity u_ihg exelusivety Imporlul

{1

(i)

wosd— " .
Al units under this catépory which were functionmg prior to 0th-
Octoher, 2002 with 2 hicvace. from Local Scif Government Institution
~ shall be ehgible for licence provided fhe other conditions arc
-sausficd. - o :

Any unit under this catcgory which stacted functioning afier 30th
Ociober, 2002 will be given licence ‘only after producing the
documeats relating 1o the fource of imported wood and oo

satisfaction that adogquate quanlity of woud i the unit i aveilable,

(iii) Registers and reconds related 1o the irmpon of timber with all details

shall be maintained nod shall always be kit azcessible 1o the forest
officers for inspection. - - :

Cutegory 9:  Institutions which impart traininy; in woed procescing and

1)

un

 The units'shall fuaction ouly for impartin - training cum Eacititation
. 10 catreprencars and skilled workers in the el of wood processing
A certificate from the competent authorisy in the Depanaent of

Yducation or in the Departuent of fpdustrics and Commerce or in
the Department of Emsployment and Yraining or in any otl:er_

~ Depermear in Govemmient with copy of the approved project report

1735120

- shall be produced before the Authorized Officer.
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5" Quarterly report on thc-.lram‘ing conducted  with all deisils of the
, iramces shai} be. submitted 10 (he Authorised Om_ccr. .

"t Rencwal of -Registr&liun-'hccncc shall bc. based on the result of
' “mspoction and _cvnlum‘nn_ol' performance.

{81 Where 1he institition is tound 1o engagy io production o marketing
- of wood bassd

 activities and ‘cnd products and shall be subjocted to the rules and
~conditions apphcablie 1o the charged catcgory a5 specified in
Schedule A, R . -

4 Renpwiyd rgf‘lit-;.-ns-c-. -1y (a) An apphcater for rencwsl of hicence
hall be made by the licencee i Form Numbor 1C 10 the Authorised Officer
- efore three monthe from the date nf cxpity of the period of licence, nlong

with the renewal fee specified n Schedule € :

: {8y The Authariyed Officer may condong dclay. if any, in the
abmission of application’ fiur. renewal up to the dute of expiry of the period of
wence. i he is satisfied that i dolay wis due to the Teusons beyond 1he .

oicol of the Nicencee, | o S . :

) The Asthorisod OFficer may. of be 1s vatisfied that 1the delay was
e W reasons bevond the conlrol of the liveneee, condone further delay -
" ubnussion of application: for rencwal Up o a perind of three months afier the
fate of expiry of 1he period of licence. afier realizing a late foo at the samge
| aws specified in Schedyle €, : o . :

{2} The Authoriecd Officer ghaif follow: the procedun: specificd in these
ules and niay renew or refuse to rencw the licenee within » pefiod of three

l honths from the dage of receipt of the application, T

. (3) {2} Where the applicant does noy satisfy the condstions required for
- e rodewal of the licence the. Authorised Officor shall within a period of three
noaths fiom the date of recerpt of application reject the spplication by
ecording the reasons thereof, afger affording the eppiicant g reasonablc
Ppertunity of being heard Il such redgons shall be communicated io the
ipplicant n- writing, e .
- AB) Aw application for renewal may be rejocied for any of the
ollowing reasoms, manely:-.. . o :

) The application for roncwat submincd aficr three months from
ithe date of exmry of the pervad of ticenee, '
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i) Any scstement submitted by the spplicant for tho reneml of

‘licence is found incorrect or materiatly false. )

(iti) The applicant has v_iolati:d the terms and coaditions of the
liconee, : ' - ;

(iv) The epplicant has violated any of the rules or any of the
. provisions of the Kerla Forest Act, 1961 (4 of 1962} or the
Wildlife (Protection) Act. 1972 (53 of 1972) or any other
cnaciments relating to protection of enviornment or
canscrvalion of binlogical diversity. or rules made theseander.
- 4V} The applicant does ot satisfy the generad and apccial sermy and
conditions specilied in rule 8 and rulk: 9 respectively. '

' " 14) Any application for reaewal of leene, reccived after throc months
from the datc of expiry of the period of lioence shall be treated and proecssed -
as an application for fresh liccnee, - ' o '

(3) The Authorized Officer may, if he is satisfiod that the caquiries and
procedural formalitics for rcacwing the licence aré fikely to extend beyoand the
~daie of capiry -of the poried of licence, resew the ticeace temporatily for &
periad not exceeding six moniks from the date of expiry of the period of
iteence by msking necessary endorscment 1o this effeet in the licence, _ .
1 Procedure Tor remewat of livence. (1) The application for ronewa} of
. licence shall be submitted in Form No. 1. e

~ (2) The application under sub-rule (1) shall be sccompaniod by the fos
specificd in Schedule € irrcspeetive of the facr that the sawmill or the waod
based industris unit was ‘cstablished on or befory 30tk Ootober, 2002 _ .

(33 The fec reforred under sub-ntle (2) for rencwal of licence shiall be
remitted n the Government Treasury by Chalan or by Demand Draft or by such
.;oﬂ:crmudc_ofmnjumcmby!hcﬁwm R
| _ t4) The Author;‘zc& Officer may make necessary enquiries and

\Rspechions or causc such enquiries and impections to varify the corveciness of |
the facts statod 1n ihe application and other facts, if any, found necessary, -




reriod of three years.

12, Enhancing the capacity of a sawmill or other wood based indusiria)
i~ (1) No petson shall enbance the Capacity of any sawmill or wood bascd
ndustrial unit without the writien Permiszion of the Authorisod Officor,

(2} An application for enhancing the capacity of the mmiu' or other
¥0od based industrial unit shall be made i Form No. [ alvng with the
declaration contpined therein and. the fee spceified for the purposc in

13, Shifiing o}'a sawmill or other woud based indusiris unjr. Ay
No person shall shifi the sawmill or other woud based induxirial uni to 2
dilferent building or place without the written permission of e Authorized
Officer. . '- A L

X (2} The appiication for shi'ﬂing the sawmill or ST woud bucd
industrial unit from one building 10 another or from oga Plac: t suather. shail

he submiited 1o the Authorized Officer staung the Tcasons thereo! in Form No,
IV along with the declaration connained therein and foe specified for the

(J)Whaemqphumwﬁchlhénwmﬁlawhucdmm
Proposed to be shifted is within 1he jurisdiction of the Authorized Officer, bhe
_*hall, after making such euquiry as he deems fit, allow the application or reject
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r forward the samc along with ail relevant documents together with & report to
- the Authorized Officer undor whose jurisdiction the sawnill or other wood
based industrial unit has been proposed to be shified. R 5
o . {5) The Authorized Officer, under whosc Jurisdiction the sawmnill or

- Other wood based industrial -unit has boen propassd o be shified, shalt within
thirty days from the date of reccipt of the dacuments as stipulated in sub-mle
4), grant the application or-reject the same by recording the reasons. thereof
after affording to the applicant a'.monlblc'opponmity of being heard and
such rcasons shall be communicatod to the spplicant in writing, :

(6} The applicant shall produce » No Objection Certificate from the

1 ocal Scif Crovemment Institution having jurisdiction over the area where the

- - uait has-been functioing. along with the ‘epplication for shifting sad shall obtin

- necesxary clearances from the Locel Self Government Instirutions, Health

~.Authoritics and Pollution Contro! Boerd of the area where Ihe imit is proposed .
3 1o be shifted. ' I , ' S
- (7) Where the sawmil or ciber wood biscd indnatrsal unit is run by a

Company or a Parmership Firm. No Objection Certificate shall also be

produced from the Registrar of Companics or the Registrar of Firms, as the

case myb;.along with the application for shifting. S

(8) The Authorised Officer. under whose jurisdiction the unit has been N

“propused to be shifted. shall make enquiries as may be found necessary before

granting licence. : : o :

14, Changing rke.;mme and style of a. sawmill or other wood bmd
tndustrial wnit. - (1} No person shall charige the name snd style of the snwmill or -
- other wood bizsed industrial unit without the written permisaion of the Authorised
_ Oficer. ' : . : } .

o (2) The application for ¢hanging the name and style of the sawmill or -

- uther wood based industrial unst, shall b submitted to the. Authorized Officor.

- 10 Form No. V uating the re thereof together with the fee specified for
the purpose in Schedule C, - - " : '

. (1) The Authorized Officer shall, after makiog such enquiry, as he
deems fit allow the application or rejoct the same within thirty days from the
date of receipt of it by recording the ressons thereof after affording the
apphicant a réasopable opportunity of being heard. and reasons for such
rejecnons shall be communicated 1o the applicent in writing. = - .
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: : _ , "
(4} The applicaet shall produce ‘No Objection Certilicate” from the
ocal Scif Government ingtinution having jurisdiction over the arca slong with
he applicauon for changing the namne and style of the sawmill or other wood -
sasend industrial uniy . o ' o '

(S} Where the sawmill or. the wood based ‘industrial unit 58 run by a
-umpany or a Pannership Firm the applicant shali produce No Objection
-ertificate from the Regastirar of Companics or the Registrar of Firms. as the
Aasc may be. slong with the applicativn for changng the nume and sivkc.

A5 Transfor of nvnership of o .%cﬁmﬂ_! or othes wood hased induvirial
et {1} No person shall ransfer the owncrship of the sawmill or other wood
“ased ndustnial anit withiour the wrinen permission of the Authorised Officer.

- 1<) The spplication for wransfer of vwaership of the sawmill or othot
voed based industrial unit shall be submitted © e Authorized Officer in Form
e VI along with the fee Spcci{'n;d for the purpose in Schedule O,

{3; The Authorized Officer shall, aor making such enquiry ss he deem
M. allow the application of rejoct the same within thirty dayn from the dake of
weetpt of 3t by recording the roasons thereof afier affording the applicent a
- “casvnable opportunily of being heard sad reasons for such rejections shall be
ommunicated 1o the applicant in writing®  *

-+ {4 The applicant shall produce s “No Objection Cemficate” from the
i oeal Seil’ Government Institution having jursdiction over the arca slong with
.w” application for wansfer of ownership. -~ - : :

9 Where the sawmill or the wood bascd industrial unit i fun by a
~ompany  or a Partnership Firm the applicant  shall  produce
N Obyection Certficaw from the Registear of Companiex or the Regisirar of
Firms. as the case may be, along with the application tor transfer of ownership.

161 Where the transfer of ownership is doe to” inhcfilance consequen
sn the denuse of the owner. the applicant who Proposes to inherst the sawmill -
9t wood based .industrial unit shall producy the foliowing documents Bcfore the
Authonized Officer slong with the application for wansfer of ownership. -

' () Attested copy of the Ueuth Cenificate,

" (i1} Heir-ship Certificate or Succession Ccﬂiﬁcalc'is_sﬁed by -
' competeat authontics. -
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(i) Duly notarised .co'meul frote other legal hoirs capressing

. their wiltingnoss for wansfer of owncrship. of the sawmill or

othqrwdbucdinthﬂ;iﬂunhinhmroflbewm

V6. Lease or morigage of the sawmill or otker wood based industrial
anmr. - {1) No pcreon shall Icase or morigage the sawmill or other wood based
industrial unit without the writicn penmitsion. from the Authorised Officer, - _

(D The mplicaﬁm!h!mamnmeof-thcumﬂl or other wood
bascd industrial unit shall be submitted to the Authorized Officer in Form No.
VI along with the fce q:w:ﬁcdforthcpurpouc in Schedule .- - -
(3 The Authorized Officer shall, aficr making such onquiry as he
deems fit, allow the application: or rejoct the same within thirty days from the
- dne of receipt of it by recording the rcasons thereof aficr affording the -
'_;applicam & rcasonable opportunity of being heard and reasons for such .
rejecnons shall be communicated o ithe applicant in writing. .
) The applicant shall prodisce. & “No Objection Contificatc” from the
1 ucal Self Government Iustitution having jurisdiction over the aren slong with:

the application for foasc or morgage. o _ : :
" (5) Wherc the sawmill or the wood based fndustrial unit is run by a

Company or a Partacrship Firm the applicant shall produce

* *No Objection Certificaic’ Fow the Registrar of Companics or the Registrar of -+

- -Fams, a5 the case may be, slong with the spplication for Icase and mortgage.
o 17, Suspension of licence—( 1) Where the Authorised Officer has reason

to belicve that the liccnsce has violated any of the terms and conditions of

licenee specified in rules 8 or 9 or hes cormitted an offence under the Kerala

- Vorest Act, 1961.(4 of 1962) or the Wildlife (Protection) Act, 1972 (33 of

~ 1972) or the Biological Diversity Act, 2002 (18 of 2003).thé Authorized

Officer may at his discretion afier recording. the reason in-writing; suspend

" the licence, Co ' - '

' (2) The order of such suspension shall be communicated to the
“lincensee in writing specifying the reasons theroof and calling for explsnation
- a8 10 why further proceedings for cancellation of the liconce shalf not be ke
against him and such cxplanation shall b submitted by the licensee within
fiftcen days from the datc of receipt of the order of suspcngion of licence.
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| (3) Where the explanation offered by the licensce is fouad satisfactory
he Authorized: Officer may revoke the arder of suspension of licenee aficr -

© retung the defects. if any, rectificd and- after mlmng the fec for rextoration

.pu.lﬁtd in Schedule €. .

{4} Where the explanmoa furnished by the. ljicenses is fowd to be aat
ausiactory, the Authorized Qfficer shiall (ake ﬁmhcr stcps for lhc eemclltnon
i l:ccncu under rule 18,

. I8, Cancellation o_f !we-m.e A1) The h'u!boi'izcd-ﬂﬂiccr may for'
ufficiont and valid reasons to be recorded in writing, cancel the ficcnce granicd
_nder these Rules, if the Authorized Officer is convinced thar the l;ncncc Was
" sbramed by misreprescmtation or by suppression of eny matcrial fect which
therwise would have disentitled the lecnsce from obwiniog the licenee or lI:c
“rcensee has violated any of the terms and conditions, uf Ilcm

(2) The :\uuxmmd Ofﬁccr may cancel any Yocnce issucd undcr lhuc
"uh.‘a .mder the fullowing cxrcumsnm.cs. also; nnmcly: -

{a) On rccetpt of a report from the authorities of Pollution -
Zontrol Board 10 the cfl'cct thu the unit is causmg ho:ll.h lulurd to tocal -
wople. .

{h) Op teceipt of a:report from local Sclf (mvcrnmgm
asutetions or from Police Authoritios mmtmg lo cancel the licence,

{¢) On reccipl of a. report from the dasmbuuun liccnsee or
ransmussion licensce under the Lilectricily Act, 2003 (36 of 2003} or from
ommercml Tax Authorities requesting for the uncclhhon of the licence. -

{3 No order of canceliation of licencc shall be passed by the
Authorized Officer without giving a reasonabie oppomlmty of being heard to the
wensce in porson and withot oummuml.'.lling the reasons for such cancellation
n wning him.

{4) The licence issucd undor l.heoe rulcs arc also lisble to be cmdlcd
f the licensec is found guilty by a.Court of compcicat jurisdiction in an+.
»ience punishable under the provimons of the Kerala Forest Act, 1961 (4 of -
1962) or the Wildlife (Protection) Act, 1972 (53 of 1972} or the Blolngl zal -
Jiversity Act. 2002 (18 of 2003) or the mln made thcmndcr '



 Provided that the Appeline Mthozi!y may-admit an appeal presented aftor -
the expiry of the said period of thirty days if the Appcllate Authority is
- satisfied that the appoliate is prevenied by sufficiont cause from preseating the
appeal in time. : ' : _ ' o
- () The Govesnicm niay by nocification, appoint s Forost Officer nov
~ below the rank of a C or of Forests having territorial jurisdiction over
the arca  and having administrative control over the Authorised Officer ax
~Appeiiate Authority for the purposes of these Rufes. . . Co '
¥ (3) Fex for prefemag any dppeal shall be realised at the rates specified
* 1 Schedule C. . ) - . o
'_ (4) The Appellatc Authority shall rogistes the appeais reccived by him
-0 8 regisier to be oalled the Register of Appesls. which shall be maintained in
'l"nm_l Na. IX. : . o . _ '
(S) The Appeliatc Avthority shall bave the power (0 stay the operation |
~ of the order of the Authorized Officer against which the appcal has been
preferred, till_a_ﬁml«@rinthc;ppeaiispﬂ»md. . "

, 'fﬁ) The Appclhte Authority shaill, afier giving the appeilant an
opportunity of being heard and after scrutiny of .(he rclevant records, pass an
order, within thirty days from’ the date of receipt of the Sppeal, confirming, -
mcndingormch:dingﬂieordmnmhdlyinm,uhcdumﬁt.

' (7 Thcuﬂumedundamb—mlc {6) shal! he final
+ 20. Revision.- The Government may, 50 moty o on application made to;"

.11 by the aggrieved person, cafl for the records of ar - spplication/sppeal in

which anoMahuM’ﬂmdbyhAWOﬁimwbythem

Authonity and i€ it appears to the Goverament that the order is improper or
ilicgal. the Government may pase such order a5 it deoms Bt . -

21. Power to-close down o sawmill or wood based industrial wnit—The

Authorised Officer shall close down any sawmill or wood hud industrisf vt

which has becn found functioning witbout a valid licence.
173572018, o --
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22. Maintenance of Registers -~ (1) A liccosce under these rules shali
_ ' maintain Régisters in Forms XA apd XA, . . : -
" (2) The Authorisod Officer shall maintain Registers in Forms XIA. XIB
- respect of the licences granted by him. S _ :
23, Inspgcuon am:‘ I’ergﬁcau‘on of Records. The Au_t!:l;dn'sud_ Officer or
any Forest Officer not below the rask of a Foroster having territorial
-junsdicuon over the arcs; suthorised by him, may inapcet a sawmill or other
wood based industrial unit including its premiscs and vorify, - N
. (2) amy licence; permit or other docusicats granted to the heonsce
andmquimdwbekcppbylﬁmundalhcpr’misiqnsgfme-mlﬁ:
© . {b) ‘aiock_ufmwnm_uials of sawn timber or manufactred products
or processed wood products or any other wood products in the process of
_ mmmmmmmnmmmmmmm«mkwm
. the sawmill or other wood barcd industrial umit o within it premiscs;
A tc)- the machinery or equipments or fools -nd-planls uoder the -
cotrol, custody and posscasion of the liccnsce wheilier or nor kept in the
sawmill or other wood besed indusirial wnit or within its premises,

24. Production of Licence, Permit otc. for Inspection and Verification. -
* During inspoction and verification as provided: under rule 23, the licemsee or
his authorized agent, employscs and workers shall provided all possibic
. assistance_ and show all materials, machinery, and produce docwments and
Fecords under his control, custody or posscssion, whether kept in the promives

or mot, as may be required during sach inspection and verification. S
- 2S. Exemption for wood based corage industrial units and ordinary
operattons of artisans and traditional workers engaged in carpentry.-.
Nothing contained in these roles shall apply to the ordinary opcrations of a
wmd'hwdwﬁégeinﬁmﬁunhmcw:mﬁﬁagmﬂotﬁmmdqmor
muﬁsm'uﬁnﬁﬁmmw&:mryformm:inh
as furniture, houschold articles, curios; farm implements, handicrafls and

'mpsicalinsmwiuonlylmdmh. : o

26. Conmstitution and functions of Advisory Committee. - 1) The

- Governmest shall constitute an Advisory Committee for performing the
functions ‘stipulated in swb-rule (3). =~ : _
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. (2) The Advisory Committco shall. consist of the following persons,
amely- - I i - . — - o '
| - () Principal Chief Couservator and Hoad Chairperson
. of Forest Foree ' R
{fi) A represcatative of Govornmem in Foresi - . Member
 and Wildlifc Department not below the . -
- rank of 8 Joint Sceretary e
i) A ropresctative of Govermmont in - : ‘Member
- Industrics Department not below the "
_ - rank of a Joint : S T .
(iv) AmofGMutian : Member
Department not below the ank of _ '
_.-‘_Ioin:_Seerm B _ ' :
™M A representative of Goveriment in - Mentber
* . Finance Depaniment not below the rank
: . of a Joint Secrotary _ S
(vi)  Dircctor of Industrics and Commorce or * : Member
. his nominde not below the mnk of s
Addit_iom!D’umr_-' _ N L
(vii} Dircctor of Kcorals Forost Reicarch - - ‘Member
. Institate, Peechi or his represcatativo . -
{viii) - Ammuﬁnofmill'mm tobe @ Member .
(ix) - A reproscnastive of other wood basod  :  Member
: Indugtrial wnit to be nominaled by’ .
~ (x)  Chief Conservator of Forests nominated : Convemor -
- by the Principal Chicf Conscrvator of - S
-+ Forests and Hoad of Forest Force S
(3) The Advisory Committce shall have the following fanciions,
. amely— ' . . e
~ (1) To advisc the Government on genoral issucs rolating to the
c’uthblia!mmundﬁmctiuﬁ;gofmmiuﬂqﬂwwodbnpd—
- industrial units : L :
{ii) To asaces the availability of wood for various categories of

mmm-mmmwmhmmof o

+ Sranling liconce wnder rule 7 or for cahancing the capactiy of |
: mwx«.mmm_waw-wmlzz
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um To gct smdm donc on the availabitity and uuhnnon of wood by
‘various catcgorics of sawmills und oiher wood based industrial
units; aod

tiv): Such. ofher fumuons a3 may - by nss:gncd W it by the.
Government.

(4} The advisory Cmnmuwc nay comlidcr the reporis on st.udm
wonducted on the subject by repuied Rescarch Institutions or other
Jrgwnsations. whilc detormining the aveilability of wood in. the State.

(5) The Advisory Commitice shall moct at loast twice in year.

(8) The five members imludug the (mmrpcmun shall comstilute lhc '
|uomm for the mocting, . .

Smrouu. A
{Se¢ Rule 4)

Annusl Inspeetion fee for surprisc checkings: and half yenrly mspeﬂwns
in the sawmills. snd other wood based industrial units focated
: wlthin a radial distamce of flve kilometres frem the
boundary of ferest ownod bv Govmmem

T ——a e - mme s ———

SLi

g | Amoum!

i Nol - Catcgmjv . I e i

L Sema T ey

-_z __Packing casc/Block Board unit . ;2000 i

+ -3 Plywood unit | %000

I 4 g Veneer unit | P 3000

S Scumms B '
{Se Rulc 5) '
(‘ategorieu of Sawmills md cther woul bascd lndntrm niu
Catcgory i Sawm:llu mmg all lypes of wood
Catcgory 2 - Small scalc nu-mtnrc making units mthom band-slw
__and re-saw sbove sup. .

: __(‘.-;le;t;q.l 3‘__ Small scalc units for mamfacmmg pmducls such as
e .. Domich splints, match box, pencil stat and photo frame., |

HMEZ;t;g::wy 4 °  Medium scale industrin! units uxing all Types ofwwd |
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g Categm‘y 5 o Medmmscalemduﬂm.l;mlsmg exclusively rubber
T P wood fumﬁcﬂmmpmdmhamhupachnscm
| . ... | block bosrd and tea chost.

Category 6 | Large scale mdusmnl “a,:: umng all types of wood
i _ | for manefacturing products such as furniturc, vencer,
;‘ T : plywood and particle board,

| e R o m——— —— . i,

Category 7 - | Large scalc. ipdustrisl units using cxclusively rubber
+  wood for manufacruring products such as f\mntm. _
. ... . vemeer, plywoodmdputwicboud _'
Category 8 '_Wood based. indisirial units using exclmvely mlpcmud
.'lnmmuom wmch unpm u-nnmg in wood proeescmg

Category 9

1 B L IRy TRYRR M M emm s St e A ks b s oty

. i_,__._._,._ ——

Seuepine C
- {Sec Rule 6(4), 10 12, 13, 14, 15, 16, 17, l9]

Applleulon Fee for obtaining lieenenfremnl of !Icenedenhlchg
-capaclly!shmiugfehnge In name and style/transfer of owaership/lease or
morigage of sawmill o ether woed based industrial

. umitrestoration of llccnce/preforring sppeal

5 . Purpose for which application | Apﬁlicaﬁnn Jfee
i Ny _ fee is proycribed o X e
n i i A2) {3)
Do Obtammg Ticence for the aawmll or other wmd - 500
i | based industrial unit (ylg_&) e - B
2 | Rencwal of licenec of the sawmﬂ or otber wood | 3o0
.. | based industrial umit (mt: IO) U N
3§ Fahancing the c&pao:ty of the sv.wmlll or other 300
. _._.wood bascd industrial unit (rule lZJ -
4 - Shlﬁmgofthesawmdlorothetmodbawd 4 300
- _ industnal unit {rule 13) e _ o .
{3 { Change in namc and stylc of the nwmill or 250 -
' ~ other wood based industrial anit (rule 14) B
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T — (2] o 06)

) lransfcr of ownershlp of the sawmill or other 500

. | wood based ingustrial unit (ruie 15) . L

7.} Lease or mongage of the sawmill or other wood 300
.. |based tndustrial unit {mle 16) S
B Rcstorauon of Jicence aftee sulpcnsaun (rulc mn -1
9 Prdcmng an appeal (rule 19) 300

o - Semevurg D
., " [Ser Rule 7%3))

_ Liccnu Fee for a S-mnlll or other wood Based ludum'lll Unit
St ' C'augorv Amoiins [per unit)
No | _ ' ¥

b ] Sawmilt using all types woad - tago
2 | Small scalc fumiture making units without 500
; baMmandmabmcSllP '
"3 1 Smalt scale units for manufacring pmducu such | . 500 °
i as maich splints. mawh boa., pencil slat and : .
" phote frame
4 ; Medium gcale mduslﬂal units for manul‘actunng
_ products such as
‘ t8) Pachn; case/Block Board unﬂf?amclc Board .. 1000
' b) Tea chest unit o . _ 1000 !
5 | Large scale irdustrial units for manuflcmring o
| products such as. : ' o o ,'
* 13) Fumnimre Unit with Bmdaawfrt:-snw 2000
, {b) Venecr Unit ' . 2000
i (¢) Plywood Unit _ . 2000
_ I a1 Particie Board Unit 2000
1
t
i

-wood :

Wood: bascd lndmml unils using only nnpor:cd

2000
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Form No. 1A
‘[See Rule 6 (1))

Appllution for Licence for Sm!ll or other Wood Based Indastrial
_ Uukuhblluheduwhdm&hﬂehhumz

1 .p\pphcm ' ’
. MName . ' a

Father’s Name

Date of Binh -
,  Address )

Phom; No.

ot

The Unit:

. Name

Address -

. Phonc No.

Location

Building No.

Wmlemchayat'

] Corponuon.'Mumcxpahtyi
Panchayat

Division/Ward

- Forest Division/Forest Range

3| Land in which the unit is sinated.

Extent

Survey No.

Village

1 District
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Whether sny other swamill or

- Yex ]_' No

wood based imdustrial  wmit

in samc compound

comverting mmd!ogsﬁmmng -

Timber sclling Depot, if ammercd

‘ Iixtent -

1 Village -
! Taluk

Survey No.

5!

Proprietary

Naturc of ownership {* D_' " the righl-colﬁmn) _

| Pvi. Company

__Prii-ate—pgblic partnership

1 ‘Losse’

‘Public’ Sector undertsking

. Others”

* (Copics of documu' ;T:e a_tuched)

R .

Type of unit 0’ the nght colmnn)

Cottage Industry

SSI Unit

Mecdium seale industria! unit.

Larpe scale mduuul unit

s

mm're of activity COF the nglu colurnn).

i@ anaryprooemngof!op le.pmoeumgofmuﬂlop

Qthers

Sawing - Splim and match box |
venecr&ug}?eeling : Othm
'(hj Seem:hry prbdusing of wood _ _
| Coapentry - Pressing drying etc.




o
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8_. Rawmmluwd(‘{]'lhcmcohnn} , : N
| Rubber wood oaly , : wmwr‘ml
.| Wood imported from other s;wnhnwmmﬁw

. countrics ' '-odmm '
Rubber and-other wood

9| Product (‘LY right column) T

| Veneer/Plywood | Splints and Maich Box

| Furniture ° Others (Specify the producy)|

_Biockhoml h
10]qa) Mmthcrthewhmthdinvol\edmnyfm Yo |
offcnmurwudllfcofﬁum ' o
- (b) lfyes.cucnnmbor _ . .
deulm&ommcmhmnduy L
owa:mmfomtmmehcmof&emt
lz-'qb'hc:herthcmmmmﬂyﬁlmmotm YeaNo
(a) Ywmwhwhoommd
(b) thtbcr._licenwdmot beﬁwe
30th October 2002 _
1c)lfhcenced,No am»ofuom'_
* and iicamng Antbmly ™

‘(Coplesot‘thcdbﬂmenumbeimhodj o

173512018
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l4| Detuhofulehmu’y

Remarks
faj .‘rypt ofmac&uu Mamber| Capacity in| - tmachinery details)
' M fannwal)

Band Sow .........cun TP |-

P

Pecling _
- Machine PTSS— © |

- Splint mlhng

 Circulat Saw ... HP.

HP

OIhéf lhachinu

. HP
(apmfy thc ype)

15 I Electricity Connection

Single?huﬂ"[‘hae'l'hual

‘lotal connected loulKVA :

Conneotedbndofmachnedm

convert round logs

Electrical Section/Division

Date ofelectric connection

{Attach copies of documents)

16 | wumms.snngmm

Yes/No

If *Yes' year of $.5.1, Registration  /

.

_(ch ofS.S.I Remuonc'cmﬁmebbemehnd)
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-

- l?J Anuual Cmmmwmofwm (thtyM’&Sm)

_ Forest | Owside | ) -other e
?}'P' Depots | forests ..mc' ' m

" “Vimber ather than.
Rubber & Paim

Ruhher-wbod :

Cocoaut/Palmyrah
Paim wood

‘Total

18 Numberofhbommthcmt

19| Whether the buildings and
casc of proposcd anits

machmlem@mthe T YeMNo

20 Whe&wihcumlumonmmﬂmw . YewNo
- Financial institutions cic., |fsodmﬁls ) '

¥f yes, Bank

‘Loan Amoung

Term

L 2h Whaherdwqpplicmua
Mark Registration Certificate
_Forcstm‘l’tmitkula. 19?5

holdnraf?mpnm Yw:u_.:'.
ter Karad ST

If yes, No. & Datc

Nam of Forest Division

22 Odher relevmnt deails, if nny (unc scpanste

sheet if required)

DECIARM‘ION.

1 do hercby declare that the

dcdlrnianslwnnbcmumantimto

hchmofmykwwledmmdbchcf.

23 S:gnmcndnmofthe
and date

appilcant mﬂ:phn1

* Llcence means, the Hmwbymwmwmmlmuw '
- Depariment of Factories and Boiters, Registrattons such as Small Scale
-Industrial Unit or Pmper:y Mark chlatmllon C‘.nuvl‘l,'ﬁe::nrj are m to be

reckoned as ‘licence”..




) Appllcnﬂanﬁrueemeum-ums-w-Muuher

36
" Foau No. 1B
[See Rule 6 (2)]

Wood Based Induwstrial Units

1 Applm
Name |

Fathcr’s Name

Date of Birth

_Addlm'

Phone No.

2| The Unit:

Address

Phone No.

Location

 Buikling No.

- Panchayst

Commtlmmlunicmhtyf

D ﬂwmonfwm )

Forest Divmm‘Fm' Rlnge

3| Land in which the unit is situatod

Exteat

Village

Distrigt
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No

Pvi. Company

Private-public pmahp

:

mnwm

‘fL‘opicsofdncimmumbumdud)

18l

Thmeofum g thenﬁnoohm)

Cottage Industry

SS1 Unit

Medaummlcmmdmil :

-7 Nmufwhvuy(‘[l'ﬁenﬂuoolumn) o
| (a) Primary processing of hus_: ie. procossing of round logs
Sawing - ' Splint & match box -
|1 VencoringPeeling | oers
. |.{b) Sccondary processing of wood . R
!' | Capentry B ' Pressing drying exc




_'38

8| Raw matcrial used (3 the right coluimn -

Rubber wood only

Wobdﬁnmomsﬁefbmn

Wood imported from other
" countrice

Sawn !ilnhedﬂmls fom|
" other units

.-' _Rubﬁa& other wood

9| Product (‘T right column)

forest offence or wildlifc_oﬂ‘cucc

 Scamlings/Planks ' Packing casc
 Veneer/Plywood Splints & Match Box
Furniture. - Onhers o
R board (Spocify ths Product)
10l(s) Whether e applicant i ivolved im sy | YesNo

(b\ Iers, cncmnuber

n Radial distance from the mumtboundary of
Crovernment forest to the losahon of the unit

13 (@ '?euﬁwhichcommé -

1 (5) Whether licence after
30th October 2002

RS H.iMNo.aum“of-
| Licenoe and liconsing Authority (%)

12| Whether the unit is prescntly Fmctioning or 5ot Yes/No

‘(a)

)

()

* (Copies of the documents 1o bcau-chcd)
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14 [ Details of Machinery

fa) fipe of muchines f’b). | fc} Instolled Remarks
. Nimber §. ity fmachinery detas) -
. L . M (annual) o :
. _ —4
3and Saw .. ... HP Exisung |Proposed :
afier machi- |
N = L_netisa,
CRe-saw oo HP 1
-'Pcel:'n_g-
- _Machioe ... ..., HP
* Splint making o
@_{E}uﬂc A b s ey e HP i
Lircular Saw ... HP y
Carving machine o
... Other machines
R T .'..‘.:...\. ']P
(apetify the type)-
IS { Whether the unit got S.5.1 Rogistration - Yes/No
) if ‘Yey’ year of SS1 Regisvation

__|* (Copy of $.5.1. Registration C&ﬁﬁuﬁc to be atached)

Arnual Consumption and source of Wood (Quantity M’ & Source)

fipe

Foress
Depors

Outside
Joress .

Import-othed
countries-

Import-other
Staze

_w'l?mbm other than

- Rubber & Palm

Rubber wood

Coconut/Palmyrah’
_Paln wood :

Total




s
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!-.Num&:r of abourers in the unit

 Whether the buikdings and machines arc
resdy in the case of proposcd units |

Yow/No

Whether the unit is morigaged 1o Banks/ K

.| Financial institutions etc., il xo dotails

Yes/No

Il yes, Bank

- l.oan Amuount

Term

Whether- the applicant is 8 holsdcr of Pmpcrl)r

Mark Registration Certificgie under the Kerala| _

Yes/No

Forest Produce Tramsit Rulcs, 1975

-} ifyes, No. & Date

" Name of Forest Division *

Other relevant details, if iy (usé scparatc
sheet if required) . -

T
[ ]

D.D: No. and date/derails of other mode of

" temittance towards the fund for promotion

of Carbon Scquestration if amy, made -
previcusly (enclose copies)

DECLARATION

ldohmbydcclucthat&nommnmmpmmovcnstnwmdmreclm

the bestof my knowledge and belief,

+
l

I
o
+

1

s Al -

mgxmucandumcofthcapphmmthphcc
and date :

I :

" »

Licence means, the. licence jssued by Local Self Government Institution
- - or Lepartment of Factories und Boilers Rugistrations such as Small
Scale Industrial or Prupruv Mark unmum Cemf cate are not to be

mkond as ‘licence’

- ..
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I‘onu.No. 1C
[See Rule 10]

Application for renewal of licemee for Sawmlll or Sther -

. Wood Based lldulh'lll Unit

T

—

‘Licence No. .~ . l - Date of Issue

Date of Expiry’ |

luli_

Applicant -
Name

Father’s Mane

Date of Birth

Address

T

- Phone Nu.

Location’

- Burldmg, No.

' Lorpomlmn‘Mumc:pahtyr
Panchayat _

s v

Pivision/Ward

Forest Division/Forest R.I.HE

. Dstrier

Landmwimhlhemsssmmdl _

Faient

_Survey No.

- Village

Taluk

1735/2018.
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Nature of activity ( ‘o the right coiﬁmn}

{a) Primary processing of logs. te., processing of round fogs

Sawing Spim & maghbox |
Vencering/Pecling | Others '
(b} Secondary processing of wood - : , :
i Carpentry | | Prossing drying ctc. |
.1 (rhers ' '
Py

‘ Rawmntcmlused 'CJ thcnght oolumn

Rubber wood only Woodrmmdclm
Wocdunpomdfmmodu , Sammhwhhmﬁm_
countries : -other units
Rubber & Qther wood i
_ "1 ; - ;
T 1{a) th:be:theapphmlhadmvohwdm | Yee'No
~ any forest offence or wildife offonee ' .
(b) If Yes, case number .
81 Whether the uml: is presently futwﬁmug or got YesNo
) 9 | Details of Mnclnwy . .
‘ machmes ) L (o) Installed
fa) T?? eof thes Number Capacity i M? fannual)

HP

Re-saw . ... ...

i

Peelng .
thhipe

- HP

Sph’ﬁtm:king I

~HP
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Circular Saw .................. Hp
Carving machine

¢ orreneais FIP -
{speaify the type) .
 [10] Whether the spplican & 2 Bolder of Property | Yes'No,

' Mark Registration Cortificate under Kerala || ‘
l t Forest Act. 1961 _ -
| fyes. No. & Dawe

L Name of Forest Division 3
(I111 DD, No. and dateldonsils of other mode of

remittance towards: the fimd for promotion
. of Cabon Sequesmation, if any, made

-
£
g
£
§
-4
E

) lWe bereby apply fer the rmml of the licence for a further term u
- provided in the Rules. o : o ' ’ ' '

. Place:; E .I . Sm .
" Date: R - . ' _[--N_lmect’tﬁehmm;.



.Jeence No,
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Foam No, 1T A

[See

Ruie ? @

- LAcence for Sawnaill oy nther Wood Bascd Industrial lmit

(licenced units prior to 30th Ocaobcr._ 2002}

Name and addiess (f the -
licensee

2 | Father’s Name .
3 ; Nature of Owncrahip
4 { Name of the Unit .
5} Posal address of the unit Building No. ..l.
' . 1 J.ocation |
! ! Comporation’
i \&umclmlltyb‘
. Division/Ward
: | Village
P | - District
6 | Catcgory of the Unit - : .- ' _
? | Details of machinory & puwcr SL. No. Machipery | Power |
sanclioned o S S -
8. | Annual consumption of wood ' _
9 | Licence period " From . ‘fo
-1'_0 Licence foc paid T | . for ncw lwc:wrmew!f .
' ' mh-ncms cmct /shifting/change |
! of namc/change ommhiplhue '
i or mongnmc
11§ Remarks File No.

(Seal)
'Add Gcnenl Conditions {Rule 7) and. Spcmal Conditions l'or the cuaegoty

© Signarure, Nme & Dcm'gutionl
" of the Licen.ﬁng, Amkoﬁky.

s (Rule 8) of the Unitf
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e Form No, li B
{See Rule ? (2)]
licence for sawmill or other Wood Based lndmtrial Uult
(Licencod units after 30th October, 2002)
Licence No ' ' o

ARE chmdaddrmoftl;cl.:ama"__ R
g 2' ¥ather's Name g

' r 3. T\a_ty;_iofowhershg ....~-}' - emns m,_.w—_ _
3 4, Name of the Umt e ]
T br\slal addms of the unit 1{_ Building No. T _ —_—
{ e et -“Lm.mn S
.Z - } Corpommw T R
o Municipslity/ |

i | Pamchem

\ : - - : - Vil}agc ___"I_- T
o I _I'" Diswict —
{"ﬁ” Lau:gory ofthenrm Rt I . | .

7! Deims of machinery mnd [SiNo. | “Mathingry |~ Fower
|| power sctioned . | — -

- 8t Annual comumpuon ofmod
1 9| Vahd'lty Df lmca .1_. PP —

P I -

110" Licence foe realised -

i :
i cnhmung capacity/shifting/change
i-  of name/chaage of luse

1 I,l l)cta!ls ot ml tf any

B nr mortme

towards Fund for promotion of | . : ' _

: * Carhon Sequeniration pew Jicence!” . -

. for unst cstablished afier 30th '

i . Ocidber, 2002 (D.D. No. and .

- n name of Bank. amonm and dam)! s

'12] Remarks - : i " File No.
L ' : . Signature, name and dungmman o

' : . o “the Licensing authority.

(Scaly

[Add General conditions (Rule 7} and Special Conditions. for the category
(Rui 8) of the Unit -
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- L3
Foma No. 11 C .
[See Rule 11.(5)) .
Llcence !or sawmill br other. Wood Baud lndum-lﬂ Unit
: (sn Rmewﬂ) :
L:cem:c No. -
1 Nammdaddmuofdxehcmml .
[" 27 Father's Name = R
3 e of ownership ' """ | N
4 \amc of the Unit__~ . *‘“'*‘"“*"r N -_‘:F

' s Puslal addrcss of the unit — Btuidmg hu E — '

. | Cnrporiuow

. . Municipality/’ l

:: i Panchayat - i >

[ l)mmon!Wuﬂl
i ' Village o
e ' Disiict -~ . e
o C‘-““E.E‘.'Y_EE_@_"_'"' ...... S ' .

A Details of machinery and - AL No- - Machinery | Power

.. power sancrioned I

i__ii: Annual consumption ofwuod N : . P

; 9: "uahdnyullwcnee S Femie T

ll)wl.:cc_nhc:&c real_;s;d_ T B ? ........ Ior;\; Ilm.fmncwali .

) _ .. tnhagcing uapac:l;-’s ychange
oy _ o © of namefe Mom
SR : Lo o or m_ongage :

"1 Details of  Liconces T

_; issucd previously t
' 'rl-"‘Rcmarks - ', FikkNo
Signature, name. gnd dmmmu of .
thé Livensing authority:
Sex)

i-\ddbmalmmnbﬂmﬁwmmfwum“
_ (Rnlcs)ofdl:bmtl :



\pplkllin l‘cr cithancing
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* Torm No, 101
[See Rulc 12)
§ the capacity of sawinlit or

!

: an.s

‘ other Wood Iluecl Indutirial Unit 3
. I‘ f I,:'ck.ncc No. [ Date of Issuc ]Dw: of Expiry:
2 | Appitcants ({Liccnsee) Name )
i Fathur's Name
Date of Birth
i Address
b, A
] Phone No._
! i_l_ho Unit: _
C _Name
,r Addruss
S Phone No. -
' - l.ocauon
e e Building No
Co:pmalnm
. Municipalitys
e P L.
f_—' . DivisiowWard
o o l’orcst Range/
‘T‘ . Yorcwt/Divisiog
f'ILarulinwhichmcuniim
__’_Emated —
f_____"__ l'nctgm -
e Survey No.
..__._.z;!m_ :
o ' Taluk .
}.._.._..
i i,._ ————— . Dlsmct '
ilﬁlw material used * }‘Ihcn;hl column _ _
| Rubber wood only - wood from outside
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counirics

Wood imported from other

Sawn Gmbor/Matcrials
from other units

Rubber & Other wood

{2) Whether the applicant is
nvolved in any forest offence’
or Wildlife offence

© YesNo

* {(b) If yes, case No.

Mach;ucry Permined

)
Number

A€

Capacity
M

' Installcd -

(annual}).

1 (¢) Insallcd

(b) Numbcr | Capaeity
' in M* -

| (annoad)

P

- KVA

Splim making

Machine HP

Circulus Saw_
compomnessn JTP

Cén'ing miachine

Other maching
SO { 1
- 4Spectfv the type)

‘& {klectricity
! Conncetion

Permitted

Single PhaseMhree
Phase

. Towl Connected Joad

'| '



4

- Connected load of
-Machine that conven
 Tound logs - © .
Vleotrical Section’

' l)ivisi_nn

Date of Eleetric
conpection. .
9 | Details of foes
remitiod

- ~ond bascd. mdusmal unit undcr licence No. . B, -
tared, . issued by.... wrtersanae T, Withous
' hangmg any of the condmom of Ilcm ' -

e ben:by declare z!m mmlﬂmlm or my/oor léonmvwg have
1ot hrmhedmyofﬂ;c conditings ofhecune,th:in;m curmncy '

e "'-sipm_h;the'w"
.)atc: o ' o Nlm '

1735/2018.
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Fomm No, [V
[See Rule 13}
Application for shifting the sawmill or

Licenee No.

other wood based Industrial unit

Dawe of {ssue ;.

Datc of Expiry:

4
i
¥
]

|

. e

Applicents " (1iconscc) Name

Fiﬂ:c:'# Namc

Date of Birth

Address

" Phome No. -

Name |

Districet.




51

b st Landtnwmchﬁu:um{u
prnpmcd to be shifted

g ) h:glcnt

‘ Survey No./Village

Village

e e
: .
i

 Taluk/District

Forest Rauge/
l'orest Divizion

-

. _4_ .

l~ umng unit

Nllncc ﬁ-om the nearest boundary of Gwm forcsis to:

KM

Pmposed Unit

KM

7| Details of machinery

1) rype of Machincs

) 'ﬂ,) Numbe

tc)-w Capacity in M* (sonal)’

Hand Saw

~HP

'
t

.!“l{e Saw .
S ¢ |

Pecling
| Machinc...,

Splint rnllltmg .
Mlchln....._.............,...-HP

Circutar Saw
O ] .

! (arvm;, machtnc
HP

l Other Mlcln

i

HP
{Spuctrylimtypc] :




Existing power -

Elecinieal Section/Division

Reasous for shifting the Unir

1y

Deails of fee remitted

Details of NOC's for shifting;

“From Local Selfﬁwunm

From commerical Tax -
Autherity From Income Tax
Authority '

{il running of Company)

From Registrar of Companics

From Regisyar of Firn_:a (if
Tunning Pamnership Firmy)

From. the Bank/Financia) -
msttutions, if applicable

- ¥We do hercby. apply for permission for cahancin
vood based industnial unit under I -

lated

ORPRPRI 71117, L .

g the capacity of the

N
GRERE I LETL T TP RO < 1

Signature of the applicant: _
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" Forit No. V-
[See Rude 4] _
Appllc:tion for changing the Name and Style. of Slmnﬂl ar

.Licetee No.

other woed bued Lndwstrial Unit
' . De of Issue ;

- Dak of Expity:

Applicapt (Licensec) Name
- Father's Name

Date of Birth

Phope No.

Industrial Unig:

Permitted

Caicgory

Phone No'

o i

Land in ‘which the unit is
© Situsted

Extent

Survey No.

* Village

Takk/District -

- Forest Range!

Divizion

e,

B sy T —— .
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Detatls of foes. remitied .

=]

(\i Details of No Objection Cemﬁcatc s
; for changing of Name and Style
of Limiz, produced with. this’

i application
6—-

l-mm the Local Seif (m»cmmcm

F e LR .

. From the Commervial ax An:hunt_v '

' I (1% From the Income fux Authory

| fivsi Trom the Registrar of Companes :
;0 or Registrar of frms, if applicabke

vy | From. Bankﬁ-lmmaﬂ Instltuuom iF

i apphcable ' '

- HWe do herchy apply for the change nf '\nmc snd ﬁtylc of' the Wuod'
Based wmdusteial unit wnder licence 'No. '

- dated .. ... issucd by ,wnlhnut
hangmg any of the . conditions of licence. : '

DECLARANION -

W bcwby declare that mysclf"umclm or myfour Iaboumagenu Iuvc
nm brcathcd any of the conditions. ol Hemee, durmig iis carrency. .

" Place; o ' : - Mignature of the applicant:
D T Neme
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'Form Ne. VI

[See Rule 15) -

&ppﬂnﬂon for hMrowamnmp of Siwmill or
: o&urmmmmm u-n

I} Licence No. _ : Dneoflsma* o Da_uofﬁxpily:

2| Applicant: : Tansferee.  Transferor
R (meoe) .

Name

1. . Father's Name -

Date of Binth

Address

3| The Unit

Name

_ ' A;!dreu___

' Phone No.

Building No.

-~ Corporation/
Mumup-htyf
Panchayat

' Drmwwm
Forest Ringe/
Foreslmmuon_
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a'Lanammnu:mu
siteatod

Extont
Survey No.
Village
' Tahik

5 | Whether the Transferce or tramaferor Yo | N ,
mmvohaquymm '
' ,offence

6 D:zall: of fees romitted

7 DemlsofNOCst‘ofmuﬂuof

- | Ownership, produced with this -
application .

(i) lehel.oealSelfGow
(id) 'Fmthe Cammacinl Tax

(ii1) I-‘niim the Income Tax Authority
(iv) l-mmtbckmofm
| or Registrar ome;,:frelcvm

. | @ | From Bank/Financial
[ _lgaumum_-.ir_-ppamle-

. We herchy jointly apply for the tramifor of owmmhtp onhe anit. 'l'he
Licence. . original is_hucwnhm .

- .Siguam.an'd quflh Iiwqﬁ-m _

Place: Signature.and Name of the Licensee

Date:
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roihmvn
Mpﬂuﬂatakw&m dmsm-r
Sther Woed Based Industrial Unit . _

Licencer No. Dﬂenﬂun Dnnaf&piy

S - Applicant (Licensce) Name
- . Father's Name :

. Date of Birth

Address

Phone No.

" Name

Phone No.

~ Building No.

cnm l'.l- lan .- . “l F' . -.

- Forcs: Rangefboresy |

4| Land in which the uait js

1735/2018.
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5| Desails of proposed -
Name & address of the |

Loan amount aod Torm

6 'Dﬂailsof&esrmim '

7 Dmilsot‘NOC'sformmmﬂ
_lemngthcum,pmdued
with this apphcation '

.'[i)' From the Locul Scl:‘Govexmem

- (i) -Fromthc(:ommcnlm
| 4iii) | Frogs the Income Tax Authority
b V) PromtbcltegmmdfCompm

: or Rogisarar of Fhmifnﬂm
; - (¥) Prqmthsptwm_ﬁnmu_ T

. Wodohmhyapplyfmmwmlmwﬂmmtwdw
hcmcc Ne: e - issucd by.
: withmtdmmgnyoﬂhe mofm

1We do hereby declare tlm INIe have not viollted the coadmm of
ticence. .

Place: - Slgnérm
Date: -

. Name of the Liccnsee



- Foms No. VI
[Sullu'law]

A mmmnmmm
P ‘ mmmumm

.59

mmw

-

l

Applicant (Livonsee) Nasue

. Father’s Name

. Date"of Birth-

melg No.

Industrial Unit- -

Name

" Phone No. .

- Location

BmldmgNo ‘

Panchnya!
DmWWud

Forest muww
Ringe

Landmwhchu\eunitis
situated

Village _

_Takek

District
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4 _Lwenuﬂamddmeofmlmhym:uﬂomy

any forest offince

5 wumuqﬁm:nwmn

Yos

R nmﬁuwmwawm

E:u:hngullt

..........

KM

Proposed Umit |

L L T T L T P T

Instalicd
M
{annual)

(cl_“

30-10-2002

".“.”.m
} (Spec.fy the type) -




61.

T Existing power
Electrical Section/Division

9| Details of order of the Authorized
Officer against which sppeal is’
prefumred (Atiach copy of the
order) ' L '

10| Reasons for peeferring appeai
agamst the order of the
Authorized Officer (Attach

| affidavit) '

UWe hercby declare that the dotsils submitied-sbove and in the afidsvit e
e to the best of my/our knowlodge and belief:

- Olacer . K _
Cdate: N B Signature



Form No. IX
[Su Rale IQ] :
Register of Appnls hl Rupecl of Sawmills and other Wood I:ued lld!ﬂrhl Units

o : ﬂhiﬂow‘ o i AP - - Derails
- Date Qf ‘Vame and O"dcf Ha Reason Dﬂaﬂ: d. Detatls ofom’er i
Vo recelpt of‘m‘dm” q‘ and date for | fﬂﬁ . Fﬂf ‘f"lfm’l Date ﬂf Msed by R s
ppeal  appellant  appealed appeal  remitred  No, ;:iy hearing :ﬁf:;:::; remarss
S asnst . -
e o ag _ S - © . and date

W@ @ Tm e @ o ® . ©® . ae D




Forwm No. XA
- [See Rule 811) (iv) & 22 (1)
, _ . Stock Register ',
Namue and addr:ss of the L:cmsec ’
Licence No. and Dage -

Lazegory of the Unit : : :
Name aud address of the uml mtb Reg. No, Buddmg \0.!Extem o!‘ pmnmz

B’ond:u stock. . Cum _ bare ﬂf

. _ Detaits of pass R
Dette Doscripion Q. receipt  SPeci padt hj?’:; a:::d No. and date TN‘E{ Stock - Remartks _

e e T (s ) M W o

£9



Fory No. XB
 {See Rule § (1) tiv) & 22 (1)}
| " Duily Output Reglster
-icence No. and Date @ . -
Naine and address of the Licensee :
Namne amd address of the Unit |

 astailed capacity:

Opening Bolance  Receipt " Total - .  Conaumption/ Balance
of Wood e __ : Sale “ ;

S : TUET
¥ - 5 s 3 5 |
f: ¢ § 3z P o % y § ;i

Pgi 2&k Fg ¢ 0§ oz % % &% }

2 S & 5:5 FQ g:.; a R 2 s %
Y@ M W S @ M @ & m G ud Gh ) a9 e 0D




Foan Ne. X1 A -

7352018

[See Rule 22 (2)]

o Register of Licences for Sawmills and other Wood based Indy

strial Units

A

Name of Diviwion :

. .qs..m_ﬁa ON HONDArsIE Sy

65

(1%

. Suoway

paiat a3 fo sporap |
»o-naé .‘e 1OMduag \c Aoy |

L

Easﬁ fo Avpunoy
gy g.._.\., .uu:u;.ﬁ

SEEE

: _ .Cﬁa&u.u i
ncc tuﬁw.sux .me ._.._,EuQ

N

. PANESt anusy I
b 10q puv N |

. }.Q .,__&. .
352.. Jo spoiagy ;

'n_n

1104

_E»Eaa@ 2 Aue o
u.og&%!& F) n.:E.uQ

1%

2y

gy ayl fo .n.ou.....‘_-eu :

£

nuy ayr Jo »..3&3..,

h&.u::w £1
=—5 _\&#x v dduny %.::*

. :a..%&«&.q .
. 4od sp .rsua-c‘v

e% it huu :&E&E&n v

6)

65

43

za:ug:&a.q
Jo wdiasas jo toey) .

. wWopddy
\.a E..u.rﬁc 35 awpp:

N % |

3}

SN 'tz_z'



Foku No. X1 B
[See Rule 22 (2))

o6d Based Industrisl Units

pacity/s
-Liease or Mortgage of Saw Mills or W,

Details of onder in respect of

OF WASIIT pun d3upy 15240.7

1Y youm aBuzy a0y

66

. _mfaﬁx

v¥o8110m 10 D7y

..An yreaumo Jurriafsunyy
.&bq...._ahn. m.aan.,.wﬁuxuc.u
- Sunifys |
.tzz.oa. i

PUD Liousyavw fo symap |
yna Snoodna Swausguy

Py #2f fo spmgaqy

“OpDYfiapa Jo amey

pasodosd Ruyfiys  yorym
T %&3_,.:_....

ON Y poupEis
PUD 210p pup “ap ssuspy

ON 911 piiv voupondds 6!
-pauB1ssn op UONDLIIE Y |
. . enta_..uwsa.n.t
- Jo whasae o 20 |
T . .. uvayddy |
.. SO ssauppy pun DN

(15

Uy 4

®

L

LUy

{10}

{6)

®

“)

)

)

@

m

By order of .lhe Govemor .‘

. ©.Saes Pena, _
- Principal Secrerary to Gavernment
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regulation of sawmills and woud besed ln-dastmnums. Governmont of Kerala ‘
bave therefore, decided 0 frame ryles for the purpose. : : '

. ‘ﬂwmm:aimmwnhmmemm



Reg. No. owll mmsd

of Kerala
KL/TV(N) /12/12-14

012 _ T T
KERALA GAZETTE
GHOB NTVOT
" EXTRAORDINARY
@RTUVIWIDEMa

PUBLISHED BY AUTHORITY
tmgw‘lamdlmoqﬂ Luadlauams;m;cmw‘i

R 'l'lllru\vannlhnpurnm. C 2nd .lulv 2012
W Vi ' Monday 2012 moees 2. No. 1394
wago 57 oloJIM@ando. | Utk Ashadba 1934 manud

’ . e 1934 mmpeasoruso 11

" GOVERNMENT OF KERALA
Forest and Wildlife (B) Department
 NOTIFICATION _
. GO.(P) No. T1/2012/F&WLD. - Daied, Thiruvananthapuram, 2nd July, 2012.

8. R. Q. No. 476/2012.- Ip cxercise of the powers conferred by sub-rule {2)
dnile 3 of the Kerala Forest (Regulation of Sawmills and Other Wood-based
isdustrial Units) Rules, 2012 issucd as G O. (P) No: 5172012/F&WLD dated 19th
April, 2012 and published - as S. K. O. No. 269/2012 in the Kerala Gazette,
- kxtraordinary No. 805 dated 19th April, 2012, the Government of Kerala hereby
~ wiify that all the Fermitorial Divisional Forest Officers and Wildlife Wardens are
ippointed as the Authorized Officers in their territorial jurisdiction for the
Puposc of issuing license W the sawmill and other wood-based industrial units.

" By order of the Governor,

P. K. Mokanty,
Additianal Chief Secretary 1o Governmeni.




69

WM Note

(This. does. not form part of thc nouﬁmuon bul is mtended to. mdlcate its
gencral purport.) : : '
: As per sub-rule (2) of rule 3of thc Kerala Forest (Regulation of Sawmiills ang
Other Wood-based Industrial Units) Rules, 2012, the Government may, by mﬂﬁcauon,

- authorise Forest Officers not below the rank of Assistant Conservator of Forests

having territorial jurisdiction over the area as Authorized Officers for the issue of
license to sawmills and other wood-based industrial units established/to be
established in the State. Government have therefore, decided 1o notify all Termritorial
Divisional Forest Officers and Wlldhfe Wardens as the Authonzed Ofﬁccrs in their
tesritorial jurisdiction. _

The notification is imcndi:d to achicvc lhc above object.



S ®

Government of Keralg

e0E mudeand
2i2

: Reg. No. ol moud
KI/TVINY1 2/12-14

KERALA GAZETTE
GHOB NTVOA
EXTRAORDINARY

@RAVIWIBEMS
PUBLISHED BY AUTHORITY
| AWl oole.zom) LIMlLen s o) @

. ’l‘hiryvinamha{:uram.' . Ind July 2012
Vab. 1314 } : Monday " IHZ e 2 No.
' tm]mg;mmmmqmo. Hih Ashadha 1934 g
- " dilpwb 1934 arrsoouse 11

. J‘l395.
mee 57 ;. -

GOVIRNMENT OF KIRALA
l-'o.rcst and Wildlife (B) I)cpitrlmcnt :
NOTIFICATTON _
GO No(fl-‘Z_Oll’F&Wl,l).- Lo, 'f?.;iru1'ammf;fmpm'rmi, 2nd July, 2042,

S. R. O. No. 477/2012. In’ cxercise of the powers conferred by sub-rule (2)
of rule 19 of the Kerala Forest {Regulation of Sawmills and Other Wood-based
Industrial Units) Rules, 2012 issued 88 G. O. (P) No. 512201 2/F&WLD dated
19th April. 2012 and published as S. R. 0. No., 2692012 in the Kerala Gazatie,
Extraordinary No. 805 dated 194k April, 2012, the Government of Kerala hereby
notify Lhat all Forest Ofiicers in charge of the circles {Conscrvator of Forests/
Field Dircetors, Chief (_“miscr\'alors of Forests). bath territorial as -well as wildlife,
are appornted as Appeilate Autionities in their Tespeclive arcas of jurisdicion.

By order of the Governor,

_ P K. Monaniy,
© Additional Chicf Secrerary 1o Governmen,
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Expisnatory Noge

Purport).

- the Authorized Officer as Appellaic Authority, Government have thergfore, decided

0 noiify all Fores _Ofﬁccrs_in charge of cireles {Conservator of Forests/Figlg



Regn. No. KERBIL/2012/45073
© duted $-9-2011 with RNI . - .
e e K VORARSTT

nsvernment Bf Km" el “’ Toh, :
015 . T . ERp R

 G0g OaVon
. KERALA GAZETTE .

mmaosmo
_ Em&()ﬁDINARY

) PUBLMED BY .&U’THORITY .

‘ S.R. 0. Nm $84/2615. --in exercm oi‘ t‘he powm mfmad by
sections 39 and 76 of the Kerala Forest Act, 1961 {4 of 2961). the
Government of Kerala hercby: nake ﬂnfoﬂmm volés to smend the
" Kersls Forest (Regulation of Sewnsifls and Other Wood-besed industrial
Units) Rules, 2012 ‘isvaed by sotifieation: under G O. (P) Ne: 312012/
F&WLD, dated 19th Apnil, za;z lﬂé pu!ihm ax SO, No.- 2692012,
in the Kerals Gazc:tc AraOrdRary HQ-BQS M1mmi,zmz_
- namely-— - '
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 (2) They shall come into force at'once. o :
o, L Amendment of the Rules~1n the Kerals Forest (Regulation of
Sawmills. and Other Wood-based Induetri Units) Rules, 2012~
@) in rule 2, in sub-tile (1), ‘after elause “(8)", the following
-~ clause shall be inserted, Ramely.— o o e

S
P

- U)o sub-rule (3), the following proviss shall be added,

_ shall apply for awmmmmﬂma ] o e

from the date of commenmaf the Keraia Forest (Regulstion

- Of Sawmills and Other WMMJ Industria} Units) Amendment
- Rules, 20157, 7 BRI o e

- (1) aﬁum(sxau
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14}mﬂuwmmmamuﬂuﬂnm
of these rules to u sawmill or other wood-based industrial unit wWiiich was

functioning on or before the 30th October, 2002, an the strength of 8
ummw-mwquammw

by the Department of Factories and Boilers, Govetnment of Kerula, with
ammmiledcmqwmmdswﬂnﬁmmmwmﬁe

. -30th October, 2002, |
' (w)mmb.mk(sjmmmmﬁemwsaf

.Government Institition”, the words orﬂnwwmuﬁ
_'Boilers.GovmmofKerdn Mbemnd:

mmamum»m

same. mwmam&umwmwm the
-app:zm:sw!fmﬂ;wuhmmemmmwﬂww:r

_ (t)maub-mk(i),aﬁerﬁtewmds,ﬁmuﬁhm“mw
beforeJG&nOc&oba 2002, ﬂaemdl,ﬁmlndm*mdbiﬁ
tndustrml mutsexmmﬁ%%(i)efmh?dn&hm

L (i) in sub-rule (2), after the wards mmwm_'
Institution”, the words mmduahemuwadhyﬁc&p.mof

Faﬁommdnoim&mufm M&M
| (d) in rule 6,(it) in'sub-rule (1), afer the words “Local Self

. the operation till the appesl is decided if thers is sufficient roascts for the

4

'.Gov&nmeatlnsuwhon mwmw-mmmmm o

mmomemuﬂSmMGamofm Mh
nseried;
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(ii) after sub-rule (1), the following sub-rule ghall be inserted,

- namely— - L L _ KR

(1A} Any person running & sawmill or other wood-based industnal
unit under & licence obiained frany:a Loce! Seif Government Institution of
3 licence obtained from the Department of Factories and Boilers,
Government of Keeala, on or befiwe: the 30th October, 2002, who failed to K
apply for-a licence under these: rules within a period of six months from

- the datc of commencement of these rules for the reasons stated in the

proviso to sub-rule (3) of rule 3 shall, within a period of six months fom
the date of commencement of the Kerala Forest {Regulation of Sawmills -
. and Other Wood-bused Industrial Units) Amendment Rules, 2015, ply 0 -

in Form 1A for obtaining a licence under rule 7.%; S
(@) in rule 7, in sub-rule (1), ufer the words, symbols and figures
- "sub-rule (3) of rule 6", the words, figure, letter and symbols “angd - -
sub-rule (3A) of rule 3", shall be inserted: e
© Omnles nwbode (- L
- {0) for condition rumber (v), the follewing shall be. substituted,
. namiely-— _ L LT - -
- (v} The period of licence' graneed under these roles ‘shall be three
© years from the date of issuance of the licence for all sawmills or other
wood based industrial units located within 4 radial distance of five
kilometres from the nearcst Reserve Forest boundary snd five years in ail
- (it) in condition nitmber (xii), the Words “or ownership” and the
(1) condition nuraber (xiif), shalf be omitted end condition mumber
~ {xiv) and {xv} shail be renumbered 88 (xiii) and {xiv} respectively. .
- {8) in rule 9,—(3) in item (i) under Cavegory ¢, afioy the ‘words
“Local Seif Government Institution”, the words “er ticence from the
Department of Factories and Boilers, Government of Kerala™ shall be:
" inserted; : , e
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(1} for item {iii) undcr Caugo:y 1, :hc follmng mem shall be
- substitutéd, nameiy-—- -

: “(1#1) A sawmrll and a small scalc furmmrc umit: that were
functioning together in the same premiscs prior to the 30th October, 2002
shall continue as such and in other cases sawmill and other’ small sm!l:
furmiture unit shall not be located in the same premises.” '

(isi) for item (vi) under Gzregmy 2, the follomg lm shall be
: ‘mbsntulod namedy:-—

(x:)azﬁasawnu’liﬂutmﬁmmungwmumthem
premises prior to 30th October, 2002 shall continue as such and iy Gther
cuses. sawmill moﬁwrmilmkm“tmmbewm
the ua;mpmmses :

(iv) in item (i} under Ca&m’y 3, after the m w Seif
Government Institution™, the words “or licence issued by the: Department
_niFacwrmsmdBoslﬁaGavammome shall be miserted:.

(v) ttem (ii) under Caregory 3 shall be omitted and items (i)

- _ ahd {:v) shall be m'mmbered as (1) and {ini), rupemw:ly

(vi) ofter Category g, the followms ean-gmy nﬁ nm under it

. shal] be inseried, mnwty -

“Category 10: Small scale umts for processmg comnut pglm or
paimyrah wood o both—- '

D Aﬂummmdwmwmwhmhmﬁmmmmh
3th October, 2002 with a licence from a Local Sﬁifﬁwvmmt--
Institution or the Department of Factories and Boilery, ¢ puernment of -
Kerala shall be tilglbk for !,wcm, provtded the other ng aré
sanshed o

{1} Any umit under this categoty wiuch mned ﬁmm ﬂae._
30th October, 2002 will be given licence only after assessing the
availability of wood from all sources by the Advisory Committee and on
satisfaction that adequau: quantity of wood for the wut is “avmilable;

(i) Al units under this Category shall use only cotonut wood or
paimyrah wood ot both;

(iv).Units under this categary sln.u use band BRW andmw upm
10 HP:




7.

) A written essurance shall be given by the applicant thas he
 shall use only coconut wood and palmyrah wood”, " e

- substituted, nameiy:—

| “(4) Applications for remews! of licence reoeived after three
months from the date of expiry, of the. pesiod of ficence shall be, casidered
o (i) in rale i1, for subrule: (6), the following sub-rule shafl be
oodbased industrial unis ocat within » radis disanoe 6§ Aflomen
~ from the nearest reserve forest bounds r-and five years in sll other
€ases.”; - ' - : ' e :

_ G)in nue 12, for subivde (3), the following dubieuls shall be

wucing,the installed capacity of & sswmil or

- 2ssessing the availability of wood from all sowrces By the Advisory

CmMMmWMMMMWE;W |
mmmmﬁmdm :mt."', T

09 rule 13 wd nde 16 shall be ommived;
B L L oy ra————
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{m) in rale 23, for the word “?orester“ the words * Rmse '

Forest Officer” shall be suhohmt@d.
(n} in rule 25, after the words “hand tools”, the words and

| figures * amhmmmmwofﬂﬂmSHPa'btﬂ:"Mbem
(o) in rule 26.—1) in clauses (viif) and (ix} of sub-rule (2), for

tﬁc\#ords “A representative”, the words “Two representatives” and for the

‘word “Member™ appcanng agtmsl them, the wnrd “Members™ shall be

substituted;

(n} n sb-rule {3), ftem- (tv) shall be re-mmhavd 5 mm o)

and béfére stm(x}mwwnmﬁﬁnﬁmmm&md.
namely -~

‘(iv}' To rccci.\-vc me a'pplications for ticenice suhmimd urider
sub-rule (1A) of rule 6 to-¢xamine and decide the bonefides and

“edmissibility of such application and to forward the same with its
~ recommendations or comments to the Amhmsed Oﬁa:er fot eons:demg :t

. under the pro+isions of thesc !uk:s
- By order of the Gove_mot.
P Mara Panpivan, :
Principai Secretary to Government. o
Etphnmry Note

(mmdocsnotfmnpmofﬂxmuﬁcmn.hnmnﬁuﬂdﬁom
s general purport.)

Govemnment of Kerala issued the Kerala: Forest ( chullmon of
Sawmills and Other Wood-based Industrial Units) Rules, 2012 as per
aotification published as $.R.O. No. 269!2012 in the Kerala Gaizette
Extraordinary No. 805 dated 19th April, 2012, The Government have
found that it is necessary to amend the said Rules to avoid the practical

- shifficulties in implementing certain provisions of the Rules.

The néﬁﬁc'étion_is intended to achieve the above object. |

i
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